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By the Respondent No.2

Through e
Kolkata éﬂp?ﬂ.ﬁw

Date:
Smt. Papiya Banerjee Bihani,
Advocates for the Respondent No.2
(State Pollution Control Board, Odisha)
e-mail:pbanerjeebihani@gmail.com
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BEFORE THE HON’'BLE NATIONAL GREEN TRIBUNAL

EASTERN ZONE BENCH, KOLKATA
ORIGINAL APPLICATION No. 206 OF 2025/ EZ

13 £EP 2% Ram Nayak ...Appellant
VERSUS

State of Odisha & Others ...Respondents

REPLY AFFIDAVIT ON BEHALF OF THE STATE
POLLUTION CONTROL BOARD, ODISHA,
R.NO.2.

[, Dr. Manoj V. Nair, IFS, son of N. Vasudevan Nair aged
around 52 years, at present working as Member Secretary, State

Pollution Control Board, having my office at Paribesh Bhawan,

A/118,  Nilakantha Nagar, Unit-VIll, P.O. Nayapalli,
Bhubaneswar, Dist — Khurda, Odisha-751012, do hereby

solemnly affirm and state as under:

1. That | am the Member Secretary of the Respondent No.2
Board and, as such, am well-acquainted with the facts and
circumstances with the case and competent to swear this

affidavit.
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That in this OA, the applicant has submitted that
Community Health Centre is being constructed at Village-
Sarugada, Mouza- Sarugada, Tahasil-Nandahandi under
Nabarangpur district. It is also further alleged that the
nature and character of the land over which the
Community Health Cenire is being constructed is
‘PAHADA' and for construction of the same laterite stone
was exiracted without any environmental impact study and
environmental clearance and thereby affecting a natural

nallah, which is connected to river Indravati etc.

That the applicant along with other villagers of
Dangarhbheja has made a representation did.22.9.2025
before the R-2 Board. After receipt of the said complaint
the R-2 through its Environmental Engineer has forwarded
the complaint to the Regional Officer of the R-2 Board at
Koraput vide letter No.18428 did.14.10.2025 with a
request to cause an enquiry into the matier and take
immediate necessary action under intimation to the
complainant and head office. A copy of the letter No.18428
dtd.14.10.2025 along with complaint dtd.22.09.2025 is
annexed to this affidavit and marked as ANNEXURE -

R2/1 Colly.
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That it is humbly submitted that soon after receipt of the
communication at Annexure-R2/1 Colly, Er. D.K.Biswal,
Regional Officer, Koraput and Shri T.K.Khadenga, Asst.
Environmental Scientist, Regional Office, Koraput of the R-
2 Board have carried out inspection on dtd.31.10.2025 to
verify the allegation raised in the complaint. During
inspection, Shri Aditya Acharya, Mining Officer,
Nabarangpur, Smt. Mamata Behera, Jr. Engineer, National
Health Mission, Shri Shakti Prasad Majhi, Jr. Engineer,
National Health Mission, Smt. Asmita Rani Behera, Block
Data Manager, Nandahandi were present. Shri Mohan
Kumar Naik, one of the signatory of the complaint was also
present during inspection. After inspection, the enquiry
report dtd.05.12.2025 along with the communication made
with the ADM, Nabarangpur, Chief Disttict Medical Officer,
Nabarangpur, Mining Officer, Nabarangpur by the
Regional Officer, Koraput of the R-2 Board was forwarded
to the Environmental Engineer, Head Office of the R-2
Board vide Regional Officer, Koraput letter No.2509
did.06.12.2025. Copy of the letter did.06.12.2025 along
with the enquiry report and the communications
ditd.05.12.2025 are enclosed therewith are annexed to this
affidavit and marked as ANNEXURE - R2/2 Colly.
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That the Regional Officer, Koraput of this Board vide his
letter No.2511 did.06.12.2025 has also intimated to Shri
Mohan Kumar Naik, one of the signatory of the complaint
who was present during inspection about the action taken
by the Board in moving the CDMO, Nabarangpur, ADM,
Nabarangpur and Mining Officer, Nabarangpur to take
appropriate action at their level as the allegations raised in
the complaint are also relating to Kisam of the land
(Pahad) and on a laterite stone hill and other mining
related issues while taking steps for construction of
Community Health Centre. Copy of the letter No.2511
dtd.06.12.2025 is annexed to this affidavit and marked as
ANNEXURE - R2/3.

That it is further humbly submitted that the enquiry report
carried out by the officials of this Board on 31.10.2025
which is annexed as Annexure-R2/2 Colly reveals that a
new 30 beded Community Health Cenire at Sorogada is
under construction without obtaining consent under the

provisions of Water (PCP) Act, 1974 and Air (PCP) Act,

"1} 1981 and accordingly, the CDMO, Nabarangpur has been

Ay requested by the Regional Officer, Koraput vide his letter

No.2505 dtd.05.12.2025 to take steps for necessary action
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for obtaining consent of the Board eic. That apart, the
head office of the R-2 Board through its Addl. Chief
Environmental Scientist has also requested the CDMO,
Nabarangpur as no response has been received on the
communication of the Regional Officer, Koraput to take
immediate steps for obtaining consent from the R-2 Board
along with all necessary documents approved by the
competent authority vide Board's letter No.1885
did.10.02.2026. A copy of the letter dtd.10.02.2026 along
with the public notice is annexed to this affidavit and

marked as ANNEXURE - R2/4 Colly.

7. That the Respondent No.2 Board craves leave of this
Hon'ble Tribunal to file further affidavit if required for

proper adjudication of this case.

8.  That the annexures annexed to the present affidavit are

tfrue and correct copies of their originals.

9.  That the contents of the above paragraphs are true and
correct to the best of my knowledge, as derived from the
official records, and that nothing material has been

concealed therefrom. — Ao
a
V\@\ﬁ
DEPONENT

[
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ol




VERIFICATION:

[, the above named deponent, do hereby verify that the
contents of the above affidavit are frue and correct to the best of
my knowledge, as derived from official records, and that nothing

material has been concealed therefrom.

Verified at Bhubaneswar on this the 13" February, 2026.

=F a% ‘.E V\ — .'Vé
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EPABX : 2561909/2562847

Tél: 2562822/2560955
DBISHA E-mail: paribesh 1 @ospcboard.org
Wg Webstte: www.ospeboard.org

BUE '
B  STATE POLLUTION CONTROL BOARD, ODISHA
[DEPARTMENT OF FOREST & ENVIRONMENT, GOVERNMENT OF ODISHAT
Patibesh Bhawan, A/118, Nilzkantha Nagar, Unit— VI
Bhuhaneswar — 751 612, INDIA

No._48928"  ; publ.Comp./Misc.336 bate_ L% 10+ 2005
: By e-mail
From
Sri. Narottam Behera
. Env. Enginesr
To R
The Regional Officer

State Pollutior. Control Board, Koraput
Sub:  Public complaint- Reg.
Sir,

Please, find enclosed copy of the following complaint received by this office. The
details of the complaint is as follows.

SI Compliant received from Subject matter
Na.
) Sri Rama Nayak & others ' Complaint against construction of
1. At/PO-Dangarbheja, Dist-Nabarangpur- Community Health Center on forest Iand |.
764078 at Sorugnda, Nabarangpur district,

¢ You are, therefore, requested to cause ag inquiry into the matter and take iromediate
necessary action at your end and action taken report may be submitted to the complainant
under intimation to the Head Office.

’ Yours faithfu}ly

_ d
Encl: As ahove lw'\b

Env. Engineer
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To, L - .
; T, l;.!} i
The Chairman, A ‘dL,‘ 2(125 g f
State Pollution Control Board, Odisha : is';_;;"a. Pln e
' .:.. S . ‘:. o1, u..
Bhubaneswar ﬁgﬁ' SR Tpi———
Sub :- Representation highlighting the grievances regarding seer illegality
and violation of law in construction of model CHC at Village
Soruguda,
Sir,

With due respect and sincere reverence, we the undersigned beg to

draw the following facts and grievances for your kind consideration and
immediate action in this matter.

1.

M\o\%

. That, it is a matter of great concern that your good offices in consultation

L

That, we the undersigned are social activists rendering our services mostly
cfor the protection of environment and pollution free society and also
indulge ourselves for different type of selfless services for the upliftment
of the downtrodden and poor people of the society in as much as
enthancement of the standard of the poor tribal population of Nabarangpur
district.

with the Revenue Department has proceeding with the construction work
to establish a model CHC by shifting the existing CHC located in the
village Dangarbheja, In this context, we humbly beg to draw your kind
attention to the fact that the land over which construction work of the model
CHC at Soruguda is continuing for shifting of existing CHC of village
Dangarbheja Pertains to Mouza- Soruguda, ‘[abasil- Nandahendi under
Nabarangpur District having Khata No.- 582, Plot No.- 1275, measuring to
an area Ac. 8.7500 decimals. The kissam of the said land is “PAHADA”
(Hill). To our information, year 1980 the aforesaid land was in the status of
Forest Land having substantial forest growth over it. To male the said land
suitable for construction of Model CHC, your authority have removed the
forest growth in phase manner and there is destruction of forest causing
serious epvironmental impact.

That, the “PAHADAY” (Hill) over which model CHC of Saruguda is being
constructed js a laterite stones hill and laterite stones were extracted
previously. As per the procedure envised under mining law governing the

LS
"o

prl
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major minerals as well as minor minerals, no project over the laterite stone
hill ean be proceeded with without obtaining necessary environmental
clearance as well as the report pertaining to Environmental Impact
Assessment Study. The project which is being undertaken by your authority
concern is clearly against law and contrary to the law laid down to
protection of enviromment. It is categorically stated here that the project
under taken by your authority and the construction work continued for the
said purpose is clearly against law and having no legal sanctity.

That, it is further humbly begs to state before your good offices that there
is & “NATURAL NALA” (Natural water Body) is flowing at the bottom of
the said land hill and the plot over which the construction work are being
undertaleen and the nala are adjacent to each other. The authority have not
yet established any waste purification plant for treatment of medieal waste
water to be generated from the medical. In such event polluted medical
waste water will mix with the Natural Nala, the said Natural Nala is
cannected to RIVER INDRAVATI and a substantial population are
depending on the river Indravati for bathing, washing of utensils and being
a remoie area, certain group of people are also using the said water for
drinking purpose. In case untreated medical waste water mix with river
Indravati through the said Nala it will create serious lhiealth hazard for the
people and also lead to a serious water pollution problem.

That, the proposed action of your authority concern in taking steps for
shifiing of the existing CHC of village Dangarbheja to said newly
constructed Model CHC immediately generate medical waste water. Your
authority have proceeded with the project without environmental clearance
and envirommental impact assessment which is not permissible in the eye
of law. As on today the status of the land is still continuing as PAHADA
and the status of the land can not be changed without environmental
clearance as the land is a laterite hill.

That, even if there is serfous latches and illegality in construction of the
said Project and land has not been converted and handed over to the
medical, but your authority is taking steps for shifting of the CHC in a
hurried way to cover up your latches and illegal action contrary to
envirommnental law for establishment of said project proponent.

That is humble stated here that entire aspect pertaining as to whom project
has been entrusted, project cost and observation of all legal and
environmental formalities has been kept hide to the general people to cover
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; up the said illegalily and to project the said action as a lawful one. Facts
remains that the project in question has been undertoken in clear
contravention of environmeantai law and will led to serious water pollution
in Immediate fure.

Under th aferesaid premises we humbly request vour good authority may
kindly refrain from seid iliegal zct and humbly ceouest that should be immediate
direction to stop the projest gz the swue has an gl sanctity and alse isad to
serious environmental and leaith hesaed thereby causing serious tmpact a3 the
society as weli as the people af largs

Thankimg You,

Yours faithfuily,
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Copy forwardse 1o The Collector. T
consideration and nevcessary aciion.

angpm, Sdisha “for '-:o:zr Kind
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% OFFICE OF THE REGIONAL OFFICER
SO o] STATE POLLUTION CONTROL BOARD, ODISHA

%W [DEPARTMENT OF FOREST ENVIRONMENT & CC, GOVT. OF ODISHA]

Ground Floor, Door Sanchar Bhawan, BSNL, Koraput - 764020

Letter No. Q5" 0q E Mail Datet ©6 {L. 0025
Er D K Biswal

Regional Officer
Ta

Sri. Narottam Behers,

Env. Engineer & PIO

State Poliution Control Board, Odisha
Bhubaneswar

Sub:  Inquiry report of the allegation petition received regarding newly constructed Community
Health Center, At- Soruguda, Dist- Nabarangpur-reg.

Ref-  Head Office letter No. 18428 dtd. 14.10.2025.

Sir, .

Inviting reference to the subject cited above, please find enclosed herewith the
inquiry report on allegation petition received regarding newly. constructed Community
Health Center, At- Soruguda, Dist- Nabarangpur. Copy of letter communicated to CDMO,
Nabarangpur, regarding the action to be taken at their end is also enclosed. Also the copy of
complaint has been forwarded to Mining officer, Nabarangpur and ADM, Nabharangpur to
cause additional detail inquiry into the matter.

This is for your kind information & necessary action.

Yours Faithfully
Encl: 1) Inquiry report
2} Letter communicated to ADM, CDMO & Mining Officer, Nabarangpur
Regjonal Officer

-----------------------------------------------------

Copy forwarded to Member Secretary, State Pollution Contrel Board, Odisha, Bhuhaneswar
for kind information.

Regional Officer
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INQUIRY REPORT OF THE ALLEGATIONS MADE BY SRI RAMA NAYAK & OTHERS REGARDING
CONSTRUCTION OF COMMUNITY HEALTH CENTER (CHC) ON FOREST LAND, AT- SORUGUDA,
NANDAHADI BLOCK IN THE DISTRICT OF NABARANGPUR.

To address public complaint received, regarding the objection for construction of new
Community Health Center (CHC} on Forest land at Scruguda, Nandahandi Block, Dist- Nabarangpur
the alleged site was inspected by Er. D. K. Biswal, Regional Officer, SPCB, Korvaput & Sri. T. K.
Khadanga, Assistant Environmental Scientist on dtd. 31.10,2025. During inquiry Sri. Aditya
Acharya, Mining Officer, Nabarangpur, Smt. Mamata Behera, Junior Engineer, National Health
Mission, Sri. Sakti Prasad Majhi, Junior Engineer, National Health Mission, Smt. Asmita Rani Behera,
Block Data Manager, Nandahandi were present. One of the complainant Sri. Mohan Kumar Naik, of
Dangar Bheja village was present during inspection.

Background:

A public complaint was received from Sri Rama Nayak of Dangarbheja regarding the ongoing
construction of a new Model Community Health Centre (CHC) at Soruguda under Nandahandi Block,
The complainant alleged that the project is being taken up on land classified as Kisam (“Pahada")
and that construction activities involve removal of natural vegetation and cutting of laterite hill
portions. It was also alleged that the construction work has been started without obtaining
necessary Environmental Clearance,

The complainant frther expressed concern that the new CHC may generate untreated
medical and domestic wastewater, which could potentially enter the nearby natural Nallah
(Belajodi Nallah). The nala is reported to flow downstream which ultimately join the River
Indravati, which is used by Jocal communities for domestic purposes. Any discharge of untreated
wastewater from the hospital could therefore cause water pollution and pose health risks te the
local population. ‘

Based on these concerns, a joint inspection was conducted on 31.10.2025 in the presence of
officials from the Mining Department, National Health Mission, and the complainant.

Observations Buring Inspection:

1. As informed, the proposed healthcare facility is a 30-bedded CHC, for which the HCU shall
obtain Consent to Establish (CTE) and Consent to Operate (CTO) from the State Pollution
Control Board.

2. As the facility is a 30-bedded Community Health Centre (CHC), it is classified under the
Orange Category. The facility meets the siting criteria as per the Control of Air & Water
Poliution guidelines, 2025, as it at a distance of beyond 75 meters from the nearest boundary
of a surface water body and beyond 200 meters from any settlement, educational institute,
warship place, archaeological monument, national park, reserve forest, or heritage site.
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The nearest habitation {(Nandahandi vi5g9is located at approximately 500 meters from
the hospital premises, towards the south direction.

Belajodi Nallah, is flowing towards the North-West direction of the CHC at a distance of
about 300 meters. Proper precautions such as installation of ETP & STP are essential to
prevent untreated wastewater entering the nallah.

The CHC was found to be under construction during inspection.

The hospital has provided separate containment area for storage, segregation and disposal
of Bio- medical wastes.

An Other District Road (ODR) exists adjacent to the hospital boundary.

The new CHC is situated about 3 kim away from the existing CHC at Dangarbheja.

The complainant alse raised concerns regarding land classification, hill-cutting, etc. These
concerns were noted for further departmental verification.

Recommendations
1. The Health care unit shall apply immediately for CTE & CTO to SPCE, Odisha with detailed

project report & other required documents.

2. Wastewater management plan including installation of ETP & STP must be submitted to
SPCB.
3. Adequate measures must be taken to ensure ro untreated wastewater is entering Belajodi
Nallah. .
4. The public complaint may be forwarded to the following departments for necessary
verification; -
i Mining Office
i Revenuve Department
iii) - 'CDMO, Nabarangpur
Conclusion- - . L
The new 30-bedded CHC at Soruguda is under constructinn and it has not obtained CTE
irom the Board. Alsb, during inspection, it was observed that the HCU has not provided any

wastewater management infrastructurs. Further, the complaint may be forwarded to the
concerned departineits forverification by Revenue, Mining, and Health Departments.

Sri. T R Khadanga, (AESY

B2

Asst. Env. Scigntist = L . Tegia :
State Paliutien Cantrol Board . e State Pollu&g:?ag:?irol Board

Odisha, Koraput

NI
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Letter No. 957}

Er D K Biswal
Regional Qfficer

To

R \‘\
M Aeneragng - K- :;4'3 Cj/—
6 O Tel: 06852-291001

Email: rospch.koraput@ospeboard.org
Website: www.ospchoard.ore

OFFICE OF THE REGIONAL OFFICER

STATE POLLUTION CONTROL BOARD, ODISHA
[DEPARTMENT OF FOREST ENVIRONMENT & CC, GOVT. OF ODISHA]
Ground Floor, Door Sanchar Bhawan, BSNL, Koraput - 764020

Speedpost Date: ©6-12. Qo2

Sri. Mohan Kumar Naik,
At/PO- Dangarbheja
Dist- Nabarangpur
Mobile No.- 9438724745

Sub:  Action Taken Report against newly constructed Community Health Center, At- Soruguda,
Dist- Nabarangpur-reg.

Ref-  Public complaint received by this office from Head Office, SPCB, Bhubaneswar vide letter No.
18428 did. 14.10.2025.

Sir,

Pursuant to your public complaint, please find enclosed herewith the letter
communicated to CDMO, Nabarangpur regarding the action to be taken at their end for the
newly constructed Community Health Center (CHC}, At- Soruguda, Dist- Nabarangpur, It is
to mention that the newly constructed CHC at Soruguda is meeting the siting criteria as per
the Control of Air & Water Pollution guidelines, 2025. However, as the complaint indicates
laterite stone hill and other mining related issues and Pahada Kissam, a copy of the
complaint has been forwarded to the Additional District Magistrate, Nabarangpur & Mining
Officer, Nabarangpur to cause additional inquiry for disposal of the complaint at their end.

This is for your kind information.

Encl: As ahove

Regignal Officer
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STATE POLLUTION C@NTR@L BOARD, ODISHA *

(Forest, Environment'& Climate Change Department, Govt. of Odlsha)
Paribesh Bhawan, A/118, Nilakantha Nagar, Unit-VIII ,
Bhubaneswar — 751012 :

No._ 883" / mwv-sw.ss Date__/© /ﬂz"""‘é - Y

To,
The Chief District Medical Officer (CDMO)
Dist : Nabarangpur, Odisha

Sub: Complisnce requirement for Construction and Operation of Model CHS af Soruguda,
- Nandahandi Block-Reg.
Sub (1) RO, Koraput, SPCB letter No. 2505 dated 05.12.2025
(2) Order in OA No. 206/2025/EZ-Ram Nayak vs. state of Odisha & Ors dated 23, 12.2025

Sir,

In inviting a reference to the above cited subject, this is to inform that a public complaint
was received from Sri Ram Nayak and others, At-Dangaribhaja, Nabarangpur regarding the
ongoing construction of the Model Community Health Centre (CHC), at Soruguda under -
- Nandahandi block in Nabarangpur district. ~
In comphance to this office letter No. 18428 dated 14.10.2025, Reglonal Officer has
inspected the construction site and submitted the inspection report vide letter No. 2509 dated
05.12.2025. Ffom the Inspection report it is evident that a 30 bedded hospital is being constructed
.t the concerned site. The report is silent about the Kisam/ category of land as this is not coming -
under the purview of the Board.
It may be brought to your kind notice that as per the Public Notice :ssued by the Board
vide letter No. 8323 dated 17.8.2019, Health care Units having wastewater generation < 100
KL/ day and having > 30 beds are categorized as “Orange” category and require to obtain Consent
to Operate from the Board. For obtaining Consent to Operate, the Unit has to apply for Consent
to Establish from the Board alongwith all necessary documents approved by the competent
authorities. Further the Unit has to submit waste management plan, including proposals for ‘
Effluent Treatment Hant and Sewage treatment Plant alongwith the application of CTE and CTO. A
In this regard, it was requested vide letter No, 2505 dated 05.2.2025 to submit the action taken "
report at the earliest. However, no compliance has been received in this regard till date.
As the matter has been listed 20.02.2026, it is requested to submit the action taken report
within seven days from the issue of the letter.
This may be treated as Most Urgent,

Yours faithfully,

Encl; as above |
| Lata

Addl. Chief Eév. Scientist
Contd,, p2

OSPCB-BWM-MISC-0006-2025/3/2026
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OSPCB-BWM-MISC-0006-2025/3/2026

X

~
s

MemoNo. / &‘ﬂa’é Date [e / WZOQ_‘G

Copy forwarded to the Sr. Legal Officer, State Pollution Control Board, Odisha, for information and

necessary action,

Encl: As above. & uﬁ?ﬁ b
Addl. Chief Env. Scientist

Memo No. /&% ?‘ Date /o / d}/ 2024

Copy forwarded to the Regional Officer, State Pollution Control Board, Odisha, Koraput for information

and necessary action, 0

Encl; : As above al b
\O- R P

Addl. Chief Env, Scientist

‘i-
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PR (T ¢! 0674-2564033
EPABX : 2561809/2562847
£-mail: paribesh 1@ospcboard.org
Website: www.2spcboard org
STATE POLLUTION CONTROL BOARD, ODISHA
[DEPARTMENT OF FOREST & ENVIRONMENT, GOVERNMENT OF ODISHA]
Paribesh Bhawan, Af118, Nilakantha Nagar, Uait = Vil
Bhubaneswar — 751 012, INDIA
o .
No. 423 JIND-IV-PCP-BMW-40  Dtd,_ /3-€8 (7] /

PUBLIC NOTICE

KIND ATTENTION : ALL HEALTH CARE ESTABLISHMENTS (HCEs) OF THE
STATE QF ODISHA

‘State Poilution Control Board, Odisha vide 8 Public Notice No.5330/Ind-1V-
PCP-BMW-40 dtd.31.05.2019 published in QOdia daily ‘Dharitri’ dtd.03.06.201¢ and
in English daily 'Times of India' dtd.02.06.2019 had asked all the bedded Health
Care Establishments to apply to the State Poliution Control Board for grant of
consent to operate u/s 25/26 of Water {Prevention & Control of Pollution) Act,1874.
Meanwhile, the Board in it's 119" Board Meeting held on 24.06.2019 have decided
thdat all the HCEs having less than 30 beds are to be categorized as “White
Category” and hence are exempted from obtaining consent to operate from ihe
Board. They will be regulated only under authorization administration under Bio
Medical Waste Rules. waater generation <100 Kilo liters per day
(KLD) and having >, 30 heds are categorized as “orange cateqory” ang required _to
obiain consent to operat e as stipulated and in the manner specified

in the public notice of the Board dt. 31.05.2019 referred above.

Lo
MEMBER SECRETAR

,—Memo No. g3 24 ot />-6819
Copy to commissioner-cum-Secretary, Health and Family Welfare
Department, Govt. of Odisha, Bhubaneswar/Director(Public Health), Health and
Family Welfare Deptt., Govi of Odisha, Bhubaneswar for information and

necessary action.
AA

= ‘.
MEMBER SECRETAFQ’S} 1

Memo No. §3 25 ot D879 /
Copy to All CEE, CES and Regional Officers, State Pollution Control Board,

Odisha, Bhubaneswar for information & necessary action.
Aol

S g l."\
MEMBER SECRETABF;)Y1

af % @ :‘)j'j ) &
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Hehary Dhubaneswa

STATE POLLUTION CONTROL BOARD, ODISHA
| —  fDEPARTMENT OF FOREST & ENVIRONMENT, GOVERNMENT OF ODISHA]

i COIEHE ~Paribesh Bhawan, AH{18, Nilakantha Nagar, Unit-Vill
|

r-751012, INDIA, Tol : 0674-2664033, EPABX : 25661909/2562847

-

)

| KIND ATTENTION :

i

! State Polluticn Contro!

{ dtd,31.05.2019 published

l did.02.06.2018 had asked all the bedded Health Care Estahlishments to apply;to the State Poliution
! Control Board for grant of consent to operate ws 25/26 of Water (Pravention & Contral of Pollution)
! Acl, 1974, Meanwhile, the Board in it's 119th Board Meeting held on 29.06.2019 havedecided that

! all the HCEs having less

exempled from obtaining consent 1o opera?,gyfﬁép_g_la Bdatd«They.will be reguiated only under 1}
authorization admimstration under Bio Medical Waﬁéﬂg%gga :
<100 Kilo-liters per day(KLD) and having#2, 30 beds;AleiCAEY

i required to oblain consent to operale.from l.he Bcardﬁis:t:f“ ; edw" i in the manner specified in
} the p§Bfié notiés of the Board o 31 .05.2019‘|Efenedaﬁo\§§% PR
¥ | Sdi
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~qg E-mall : paribesh1@

| NO.8323/IND-V-PCP-BMIV-40 (=

Jospeboard.org, Website ospcboard.org

PUBLHICNOLICES] Dtd.17.08.18

ALL HEALTH GARE Esmsusmhgms (HCEs) OF THE |1
STATE-OF. QDISHA N Y

Board, Odisha. vide a2 Plblic Notice No5330/ind-IV-PCP-BMW-40

fn Qtlia dafly ‘Dhari dtg.03.06.2018 and in English dally Times of India’

than 30 beds A0 be categorzed as “White Category” and hence are

CES Raing waste water genaration
g %E%EL a5 -Yprange category” and
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: PUBLIC NOTICE |
YINNRTTERTION 111 Hmﬁﬁ GRRE ESTHBHSHHEHTS fiees) OF THE ;
: STATE OF GRISHR

| Stete Poliution Control Board, Odisha vide & Public Notice No 533077
} ind-1v-PCP-BMW-4C cid 31.05.2019 published in Odia dailv Dnamnte: !
v did.03.06.2019 and i English daily Times of India’ dtd. 02.06 201¢ hac .
asked all the bedded Healih Care Establishments 10 apply ic the State !
Pollution Contre: Board far grant of consent to operate u/s 25126 of Water ;

{Prevention & Control of Panution} Act, 1874 Meanwhile, the Board 0 s
119th Board Meeting held on 28 .(6.2019 have decided thal al the HCEs |
having less than 30 Yads are to be cetegorized as “White Category” and |
hence are axempled from obtaining consent 10 gperate from the Board. |
They will be reguiated only undar aufhorization administration under Bio
Medicat Wasts Rules. HCEs having waste water generation <100 Kilo liters |
per day (KLD) and having 2. 30'beds are calegorized as “orange categoty’
and required o oblain consent {o operate from the Board 8s stpulated and
in the manrner spacified i the public notice of the Board dt. 1 ng 2019
 referred abOVE |
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stdte Pallution Comrol Board Odlsha vida.a pyblic Noji 5 Mo, 53301
Ind-IV-PCP-8MW-40 did. 31 05,2019 pﬁbllsj\adiiﬁ Odiatdlly "Dhariiri
f1d.03.06.2019 wnd ln Engllsh dally “Times-of India’ atd 02. 06.2019 had |
asked all the. bedded Health Cara Establishmenis-to apply 1o the State
Pollution Contral Bodrd for gi[mnt of cansant to oparate u/s 25126 of Water
Pravention &.ﬁonlml ‘of Po lution)Aci. 1974. Meanwhile, the Roard Init's
19tk anr eeﬁn eld on 2 06,2019 have decided that all the HCEs
having ! ess eds are to 1) categﬁ zad as “While Catagory” and
hen::e are a;; a "fro “obtalil) “copsgpt to Gperate from the Board.
i) Sigire “te o u pdar atihgization adfinistration ndet: Bip
W‘w ‘te%, s&h lng 'gaste Jilerng emhon <100 Kfloill ers
ne ) 2: 3,,. sagEEaoday “OIAngE e oo
al Ao obta ns
:r{l lher9 mz]frne rﬁ%&dgﬁin%a ﬁubﬂéanpﬂce of tﬁ‘af%oard dt. %‘l 05.2018
referred sbova
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AREEST: *Bus:-f“ sm;rs (HOEs) OF THE

leate Pallyllen Contml Board, Gdlb

Vide bk ’Nol!m NDS
| d11.31.05.2019 pubﬁ;.hedigfo«{!a iy E!h rjﬁi'?1 Qo015 a0d o 5 ”’da: Pfﬁfﬂf
| 610.02,08.2010 hid asked a0 bobidod Haam‘cﬁe-emsnsméms 108 pTyhme i Poliution
+ Contrel Board for grant of consen to oparate ws 26/26 of Water (Praven "BECO"I}{:I of Pollution)
t Act, 1874 Meonwhile, the'Board Init'e 119th Boord Meeting held on 20 %zﬂiﬁhaf'deddﬁd that
i a¥ the HCEs having lass than 30 bads angdo ’})a catogo;ue 3, 'White,Calegory” and hence ara
' sxgmpted from oblaining consent to nparﬁ[" fig: %,% _-'.q!["ba regulated only undor

i)
wuthorization administration undar Bio Madical i)
<100 Kdo-liters per day(iKLD) and havingS; “30:Eod Swﬁpﬁ & ! & '(?astaw#ﬂm iy,

3 tegoty” and
requg:ad 1o bblgin consent to operate fom the ;'a.\ T o 2l

| me-pubﬁcnqgéa of the Board dt.31.05. stmf\m Ririel %Dgg mannar spacified in
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